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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.1215 OF 2024
IN THE MATTER OF
YADRAM SINGH ... APPLICANT
VERSUS
DISTRICT MAGISTRATE, HAMIRPUR & ORS ...RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.10
i.e. MAA RAKTDANTIKA CONSTRUCTION.

MOST RESPECTFULLY SHOWETH

PRELIMINARY SUBMISSION

1. It is respectfully submitted that the abovementioned
present Original Application No is pending before this
Hon’ble Tribunal for the adjudication. The key issue
pending before the Hon’ble Tribunal is pertaining to the
validity of the E-Tender notice dated 14.06.2024 for various
sites of river bed sand mining of Balu/Morrum by
granting mining lease /license for a period of six months in
District Hamirpur, Uttar Pradesh.

2. The Hon’ble National Green Tribunal vide its order dated
11.08.2025, directed the Respondents in the present Original
Application to submit their responses within two weeks’ time.
A true copy of the order dated 11.08.2025 passed by this
Hon’ble Tribunal is annexed herewith and marked as

ANNEXURE R-1.
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3. It is further submitted that the DSR has to be prepared by
the state government for the district after conducting
replenishment studies to ensure environmental
sustainability and balance in sand mining. Which is sin qua
non for identification of area prone to erosion or aggradation.
The DSR must be based on Sustainable Sand Mining and
Management Guidelines, 2016 as well the Enforcement and
Monitoring of Environment, Forest, and Climate Change
(hereinafter referred to as MoEF&CC).

4. It is further submitted that E-Tender-Cum-E-Auction dated
14.06.2024 vide- S.No. 344/Khanij- M.M.C-3 Vigyapti
Morrum (2024-25) as per the Mines and Minerals Concession
Rules, 2021 (hereinafter referred to as MMCR, 2021) was
advertised by the District Magistrate district- Hamirpur for
Sand/Morrum mining from Riverbed of Betwa River at Village
— Chikasi, Khand No.- 23/15, Gata No.- 01,02,03, & 14/12,
Lease Area- 31.392 Ha. (77.53 Acres), Tehsil-Sarila, District-
Hamirpur, Uttar Pradesh, Project Proponent- M/s Maa
Raktdantika Construction (Prop. - Smt. Sadhna Rajpoot)
Detail- (SW No. SW/244560/2025). A true copy of E-Tender-
Cum-E-Auction notice dated 14.06.2024, issued by District
Magistrate district Hamirpur is annexed herewith and
marked as ANNEXURE- R-2.

5. After the successful bidding, the Letter of Intent was issued
on 27.07.2024 by the District Magistrate, District-Hamirpur
to answering Respondent in respect of Sand/Morrum to the
tune of 1,82,185 cubic meters. A true copy of the letter of
intent dated 27.07.2024 issued by District Magistrate
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district- Hamirpur to the answering Respondent is annexed

herewith and marked as ANNEXURE-R-3.

. It is submitted that for the kind of perusal of the Hon’ble

Tribunal the Registration certificate of Good and Service Tax

issued on 05.02.2024 to the answering Respondent is

annexed herewith and marked as ANNEXURE R-4.

. It is further submitted that the Ministry of Environment,

Forest and Climate Change (hereinafter referred to as

MoEF&CC), has made it mandatory to obtain Environmental

Clearance prior to establishing or expansion of any such

project or activity which is listed in the schedule of

notification. Environmental Clearance required for:

A. All new projects or activities listed in the schedule of this
notification.

B. Expansion and modernization of existing projects or
activities listed in the schedule to this notification with
addition of capacity beyond the limits specified for the
concerned sector, that is, projects or activities which cross
the threshold limits given in the schedule, after expansion
or modernization.

C. Any change in product- mix in an existing manufacturing
unit included in schedule beyond the specified range.

D. Objective of this process is to impose certain restrictions
and prohibition on new projects or activities, or on the
expansion or modernization of existing projects or

activities based on their potential environmental impacts.
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Therefore, the answering Respondent has already
applied for prerequisite Environmental Clearance
Certificate as per the prescribed rules, on 21.08.2025 with
Uttar Pradesh, State Environmental Impact Assessment
Authority. A true copy of application dated 21.08.2025 to
UP-SEIAA is annexed herewith and marked as
ANNEXURE R-5.

8. It is further submitted that the answering Respondent denies
all claims, contention, submission, allegation, and/or
averment made by the applicant in the Original Application.
Which is contrary to or inconsistent with the present reply or
the records of the case.

9. It is submitted that the answering Respondent is a law-
abiding citizen of India having full faith and regard for the law

of land.
Para-wise Reply

10. That the averments made in paragraph 1 to 4 of the
application being introductory in nature. Therefore, need no
comments from the answering Respondent.

11. That the averments made in paragraph 5 to 7.1 of the
application is related to the queries raised by the applicant
regarding the issue of validity of E-Tender Notice granting
mining lease for a short period of 6- month in the District
Hamirpur, without the valid DSR being in existence which is
in violation of environmental law and norms. It is respectfully

submitted that the said matters do not fall within the domain
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of the answering respondent. The concerned authorities of
the state may response on these issues.

12. That the averments made in paragraph 7.2 of the
application is related to the queries raised by the applicant
regarding the issue of expiry of District Survey Report for
district Hamirpur on account of completion of 5 years from
the date of publication. It is respectfully submitted that the
said matters do not fall within the domain of the answering
respondent. The concerned authorities of the state may
response on these issues.

13. That the averment made in paragraphs 7.3 to 7.4 of the
application is related to the preparation of the District Survey
Report in accordance with the SSMG, 2016, and the
Enforcement and Monitoring Guidelines for Sand Mining,
2020 (hereinafter referred as EMGSM) issued by MoEF&CC.
It is respectfully submitted that the said matters do not fall
within the domain of the answering respondent. The
concerned authorities of the state may response on these
issues.

14. That the averments made in paragraphs 7.5 to 7.8 of
the application is a matter of record and need no comments
from the answering respondent.

15. That the averments made in paragraph 7.9 of the
application is regarding the replenishment study of the
riverbed after the validity of the previous DSR has been
expired. It is submitted that the said matter does not fall

within the domain of the answering respondent and
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therefore, the concerned authorities of the state may

response on these issues.

Filed by e
ASHISH PANDEY
Advocate for Respondent No. 10
Chamber No. 203, Second Floor,
M.C. Setalvad Lawyers Chambers,
Supreme Court of India
New Delhi-110001
8447229428
Date: 09.10.2025 Advocateashishpandeyl6@gmail.com
Place: New Delhi
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH AT NEW DELHI
ORIGINIAL APPLICATION NQO. 1215 OF 2024
IN THE MATTER OF
YADRAM SINGH ... APPLICANT

VERSUS

.. RESPONDENTS

Prgﬁf' /S MAA RAKTADANTIKA CONSTRUCTION, presently at

Lucknow do hereby solemnly affirm and state as under.

1. That, I am Prop. of Respondent no. 10 ie. M/S MAA
RAKTADANTIKA CONSTRUCTION in the above mentioned in the
Original Application and I am fully conversant with the facts and
circumstances of the case. Therefore, I am competent to swear the
present affidavit in my official capacity.

2. That, 1 have read and understood the contents of the
accompanying reply and the same has read over to me and
explained to me by my counsel in my and the same are true and
correct to the best of my knowledge and belief as per the record
available with my office, and no part of the same are false and
nothing material record have been concealed therefrom.

3. The Annexures annexed with the reply are true copies of the
~ ¢ espectivipriginals.
\e\)% ¥ GRE f%

3 ' “ AR DW in::.'z" SO\M

Agvazalg & Notw
agm, 22358 Govi. of &
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DEPONENT
VERIFICATION

I the above-named deponent, do hereby verifying that the contents of

P a 1;13\ 1 to 3 of the present affidavit are true and correct to the best

s 2, ‘*’)Jf ”\y\lénowledge and belief. No part of it is false and nothing material
O

.oncealed therefrom.

t Lucknow on day of September of 2025.

¢ Moo

DEPONENT

THROUGH,

ASHISH PANDEY
ADVOCATE

% é\
i j\i‘l“éﬁ‘gé \i‘&'
L§

:ds_g!

1“ &’v‘iiﬁa

v % Advocate &
253 zg,,.

P E DS Goul. 35 ‘1"“
uD‘ﬁ‘ (;“30\/" .- .
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ANNEXURE R-1

Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1215/2024
(I.A. Nos. 590/2024 & 591/2024)

Yadram Singh Applicant
Versus

District Magistrate, Hamirpur & Ors. Respondent(s)

Date of hearing: 11.08.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aaditya Thorat, Adv. for Applicant
Respondent: Mr. Ankit Verma, Adv. for the State of UP
Mr. Narender Pal Singh, Adv. for MoEF & CC
Mr. Gaurav Agarwal, Adv. for R - 9
Mr. Ashish Pandy, Adv. for R - 10 (Through VC)

ORDER

1. Learned Counsel appearing for the State has informed that out of

05 LOIs, 01 LOI has been cancelled.

2. Learned Counsel for the applicant has also submitted that in terms
of the liberty granted by the Tribunal on 30.01.2025, applicant has
impleaded the remaining 04 LOI holders and has served them except
respondent no.8 Sachin Kumar Singh. He is permitted to take fresh steps

for service of notice on respondent no.8.

3. Learned Counsel appearing for respondent no.9 & 10 seek two

weeks’ time to file the reply.

4, Interim order to continue.

5. List on 14.10.2025.

Prakash Shrivastava, CP
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Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
August 11, 2025

Original Application No. 1215/2024
(I.A. Nos. 590/2024 & 591/2024)
JG.

(o2}

TRUE COPY
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 09ELHPRS5472R1ZX

22
ANNEXURE R-4

1. |Legal Name

SADHNA RAJPOOT

2. |Trade Name, if any

MAA RAKTDANTIKA CONSTRUCTION

3. |Additional trade names, if
any

4. [Constitution of Business

Proprietorship

Business

5. |Address of Principal Place of

Building No./Flat No.: 465

Name Of Premises/Building: RAJENDRA NAGAR
Road/Street: BAMBI KAMER ROAD

City/Town/Village: Orai
District: Jalaun

State: Uttar Pradesh
PIN Code: 285001

6. |Date of Liability

7. |Period of Validity From 05/02/2024 To Not Applicable
8. |Type of Registration Regular
9. |Particulars of Approving Uttar Pradesh
Signature
Signature Not \_/?hﬁ d
Digitally signed by'D& GOODS AND
SERVICES TAX NETWORK 07
Date: 2024.02.05-41:15:33 IST
Name praveen shrotriya
Designation Assistant Commissioner

Jurisdictional Office

Jalaun, Sector-3 Orai

Date of issue of Certificate

05/02/2024

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted
on 05/02/2024 by the jurisdictional authority.




Goods and Services Tax ldentification Number: 09ELHPRS5472R1ZX

Details of Additional Place of Business(s)

Legal Name SADHNA RAJPOOT
Trade Name, if any MAA RAKTDANTIKA CONSTRUCTION

Total Number of Additional Places of Business in the State 0

23
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Goods and Services Tax ldentification Number: 09ELHPR5472R1ZX

Legal Name SADHNA RAJPOOT
Trade Name, if any MAA RAKTDANTIKA CONSTRUCTION

Details of Proprietor

1 Name SADHNA RAJPOOT
Designation/Status Proprietor
Resident of State Uttar Pradesh

Maos2)

TRUE COPY




482 25

ANNEXURE R-5

W g
v ela s M.
@PARH/ESH teinbatry Forrit 3nd Cunge 5 uu‘:-.-fg
[T

“sand/Motrum Mining" from Riverbed of Betwa River at Village- Chikasi, Khand No.~ 2415, Gata No.- 01, 02, 03 & 14/12, Logse Area- 31,382 Ha. (77.53 Acres), Tehsil- Sarifa, Distsict~ Hamirpur, Uttar
Pradesh, Projact Proponent- Mfs Maa Raktdantlka Construction (Prop. - Smt. Sadhna Rajpaot) Detail - (SW No. : SW/244560/2025)

UYTAR FRADASH USSR
o {ERESRRY

CAr[220539/2025
Applcant: Sadhna Rojput

i Apply Proect Clotranca Select Application form
" gekctCloatance Typo - ! . Soicct Appcabla Form v

Clearances Applied
1ok (Catogory A B4 g B2

82} - formt

Proposal Dote

2/03/2025

: Poposal e, Proposal State
SAJUP/MN]634846{2025 UTTAR PRADISH

R PO RD P PR R BB

11

o2
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VAKALATNAMA
BEFORE TIIE. HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 1216 OF 2024

NRe..

YADRAM SINGH Paintifs/AppelianyPetlioner/ App'icant
Versus

DISTRICT MAGISTRATE, HAMIRPUR&AORS  —— De'endarts Resgondent'Accused

KNOW ALL fo whom these present shall core thal iAYe SADHNA RAJPOOT D/O FOOL SINGII RAJPOOT. .ine

abovenared .. RESPONDENTNO.10. ... s oot e e do heteby appoint

ASHISH PANDEY

D/9902/2023

CHAMBER NO. 203, M4 C SETALVAD BLOCK, SUPREME COURT OF INDIA-110001, NEV/ DELH!
8447229428

(herein after called the advocales) 12 be my/our Advocate in the above-rcled case authonze them ;-

To act, appear and p'ead in the above-noled case in this Cout of i any otrer Court i which tre same may be tred & heard and
8lso In the appetiate Coustinctuding Hgh Court subect 12 paynenl cf lees separa‘ely for each court by melus.

To sgn fi & verdy and present pleadings appeals cross-objectcns o pelitens for execulons review rev.sion withd-awal |
or otner pebitions o¢ 3'hdav ts or other ddcurents as may te ceemed necessary or proper lor the prosocuton of the sat
* 18 slages sub,ects lo payment of fees lor each stage.

o Tohil'and take back documen's t> azmf and‘or deny tre dacuments cf oppesite party

o To wihdraw cor compromse the said case or submt 13 asbitration any d:Herences or dispules that may rise buchlr\', R )
manner relating to the said case
To lake execul on proceedings.

e The degest draw and receive money checues. cash and grani rece g's hereol and 10 do all other acls and things wh
necessary 1o be cere fe2 the progress and o e co.rse of the gresectlion ¢f the 53d case

» Toappanl and irstruet any other Lejal Practivaner aulonz:ng hin 13 exeicse the power ard authcnty Fereby conlerre,
Advocale whenever Fe may th nk fit 12 do 50 ard 13 sign the o2 aer 0! altorney on our behal

And 1%Ve the undersigned do heraby agree 1o ralify ard confim alf acts done by the Advocate of his substiluie o the masar

own acts. as f dene by me/us to all intents and purpose :

And 'We tne unciersgred do heredy agree (9 ratity ard conlirm all acls done by the Advocate Or his substituie @ tho maste:
own acts. as f core by meus 1o At mier's arg purposes :

appearance whnen the case 8 called

And I/\\e urcersgned do hereby agree nat 13 hold the 3dvocate Cf his subshitile resporsid e for the resuit cf the sasg case. Tre
adjoumment oosts whenever ordered by the Court shall be of lhe Advocate whueh he shall receive a7a retain for n mseil

And e Ihe undersgred do hereby agree thal In e event of the whele ¢ £ant of the fee agreed dy mefus to be paid Io tre advocate
remaining unca @ he shal te entt ed 19 withdraw Ircm (he prosecuton of e s3 3 case unul th2 same s pad up The fee seited s on'y
for the abave case and above Court. L've merety agree that once the fees 1s pad /e wi nct te enuted fer tne refund of tre same in
any case whatsoever and  the case groongs 1 mere 2t Jyears the org nal lee shall be caid 3gain by metus

IN WITNESS 'HERE OF I'Wa do hereur!a sel myou hand 13 these present 1o 6antents of which have been undersiood by me'vs ¢n
ths 30 Dayof SEPTEMBER 2025

Accepied subject to lerms cl fees

Saddowan

CLIENT

[ASHISH PANDEY]

Advocite

AOHISH ~ANDEY
Advecste

Delhi gigh Court

RC-139, Prem Vihar
Khora Colony, Gzh,
Mob. 8447229428




